247  Mishap in Durgapur
Steel Prant (C. A.)
among themselves.

. SHRIHEM BARUA (Mangaldai):
It is a matter of privillege, Sir, You were
pleased to make a statement on the floor
of the House that day saying that the
Government should see that a Parliamen-
tary Delegation should be sent to Ladakh
to sudy the situation there. That is the
statement you made. What happencd ?
Before your suggestion was in the air, the
the Chief Minister, Jammu and Kashmir
State issued a statement opposing your
suggestion. [ say, Sir, this is an infringe-
ment of the right of this Sovereign Parlia-
ment, sovereign forum of this nation, as
also your right. The constitution has
guaranteed a sort of all India character to
Parliament and by issuing that kind of
statement the Chief Minister of Jammu
and Kashmir has violated not only the
constitution but the very sanctity of this
honourable House. When you allow that
Privilege motion against a Chief Minister
of Andhra Pradesh, and you don’t allow
this Privilege motion against the Govern-
ment of Jammu and Kashmir, the people
might think otherwise, Sir,

SHRI MATH PAI (Rajapur) : There
is a qualitative difference between the
two motions. 1 would not even remotely
insinuate that you encouraged the other
motion and are against this ope. But 1
would point out that when this point was
mentioned regarding what was happening
in Ladakh, you are on record as having
said that Shri Limaye, Shri Joshi and
Nath Pai could go to Hyderabad, but you
hastened to point out that so far as
Ladakh was concern:d, a delegation
would have to be organised and Govern-
men! would have to assist. It is because
Chief Ministers are gradually arrogating
to themselves the authority to defy and
bring into contempt whatever you say
that we have brought this motion. I am
not conserned whether it is Shri Sadig or
Shri Brahmananda Reddy, but these
provincial satraps mneed to be informed
and disciplined a little that they cannot
go on making a mockery in this way of
the authority of Parliament. It is this
point that is important.

MR. SPEAKER : Once the House
has taken a decision, the point becomes
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clear. Shri Hem Barua said that I admit-
ted the other motion ; I was not here at
that time.

SHRI NATH PAI : You called Shri
Brahmananda Reddy.

MR. SPEAKER : | said, before 1 left,
that I would forward it to the Prime Min-
ister. Later on I was not here at the time
it was taken up here, On that the House
has taken a decision that there is absolut-
ely no privilege involved. Now I say there
is much less case in this. But that does
not prevent th: Government of Iadia
from sending some people. You may not
call it a parliamentary delegation. If you
go through the records, you will see that
this is what 1 said. 1 said Government
might consider it because it is a far-flung
place; sending a delegation or deputation
was a matter Government might consider.
Even now Goveérnment may consider it.
That stands. What [ said on that day
stands.

But as 1 said, there is no privilege in
this case.

12.43 hrs.

PAPERS LAID ON THE TABLE
FOURTH FIVE YEAR PLAN DRAFT

MR. SPEAKER : Shrimati Indira
Gandhi.

SHRI S. M, BANERJEE (Kanpur) :
On a point of order.

it ar weRw (Tt gfaa) ¢
e AEied, T faud 9T AW |yaEqr
AR

MR. SPEAKER : There is no Vyavasta
now.

SHRI P, K. DEO (Kalahaudi) : There
are conflicting reports in the press about
the deliberations of the NDC. We want
to know the factual position......

MR. SPEAKER : 1 will take up
one by one. Shri Fernandes.

it w SN wery TRy, &
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WIET 9T FY FFT sATEAT FT T
IF R E | AT ME AT A @
qrEEw A3 H g

Shrimati Indra Gandhi to lay on the

"l‘able a copy of the ‘Fourth Five Year
Plan 1969—74—Draft.’

rEa €9T AT FT A F9E  IA-
qT AgAer e Fifaw § foge
&Y foeif agw ==t | 79 WiT Wi &
sEal ¥ g gar fw A uedt &
weq i ¥ 58 = fafre e fedee
Y o7 ot w1 fea e

;.. MR. SPEAKER : He is going into
#ie merits which is not allowed.

ot A wreAR - § afea @
T T w@TE )

ag &Y AT A9¢ &% e fwar Tar
& o wrgg T oA F Ji9E 9%,
AL FF 91 7@ 779 gf, g
%1 7g 8% a¢ foar mar, g fafq-
zg wrs fedwz o fal i §, ¥t 2w
# ¥t Yo 9T =) feran § g aqu @,
e gl aw Ag amg A}, TR
¥ grg-arq fafrzas are fede st o
T F ¥my am Tifge ¥ saifs
AuAw TAATN FNfg9 F oF A9 X
A a9 ag T omar g, A
YA ¥ §f THF! W §G FT FW
faear amar g2

SHRI P. K. DEO : In view of cop-
flicting reports appearing in the Press
regarding the proceedings of the NDC,
we would like to know if the Draft has
been endorsed by the NDC in full or
has been endorsed by the majority ([nrer-
ruptions). Also we like the proceedings of

the NDC to be supplicd to us to find
out what were the opinions expressed.

SHRI 8. M. BANERIJEE (Kanpur) :
My objection is this. It is quite clear
from the newspapers that at least threc

VAISAKHA 1, 1891 (SAKA)
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Chief Ministers have sent a note of
dissent.

MR. SPEAKER ; Everybody knows
that there is dissent.

SHRI S. M. BANERJEE : Unless
the draft that is now being placed before
the House has also that dissenting note
we do not know the full picture. There
should be some indication in the Plan
what concensus was arrived at and what
particular changes have been suggested
but were not agreed to, etc.

it uy femd (7777T) : wemr wa)-
zq, 9T F gr¥T 9T 9T 3@ A #
FFT uF gak faug & graeq & ot
argfedr 1 q9 917 ATAT & 1 AT
NAT F1 A wEfagy ot s
atdft Iw &G A1 @ § SEw aga
aT fgeaT weard & 9g & W T
# 1. (sggym). 9@y wifeanee &
g "Ar wifgg ... (smwem)..
s ag warr 95 @ § wafae &
wrgat § 5 Tww W emmEr fear
Sl

MR. SPEAKER : Let the draft be
placed on the Table and only then we
shall know whether the notes of dissent
are there and what it contains. This is
not the end of the matter; it will
be discussed in the House. I have
given Mr. Fernandes a chance and he
should not rise again when I am on my
legs. The draft Plan should be placed on
the Table of the House and only then you
may know whether it is upto the mark
and whether the dissenting notes are
there or not.

SHRI TENNETI VISWANATHAN
(Visakhapatnam) : I shall not go into
merits. This morning when I was coming
in the train I read the whole Plan printed
in the Hindustan Times. What is it she
is now going to place before Parliament ?

MR. SPEAKER : The N. D.C.
mects and so many Chief Ministers and
other Ministers are there. To say that it
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[Mr. Speaker]

will not go to the Press at all is to say
the impossible......(Interruptions.) it has
sbeen coming bit by bit, so many times,
There will also be a discussion on this
Plan. So many Members of the Planning
Commission, committees and the Sub-
committes all met and it has all come
in the Press now and then.

ot <fr T (qY) : qg o w
¥ grar arfge a4r 4

st wy fomd : woow Wy, Uw
aa ®1 NI S frar oy £F uAo o
#Yo w1 1§ wifpae Sew adi g1

MR. SPEAKER : The Prime Minis-
ter will lay it on the Table of the House.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINIS-
TER OF PLANNING (SHRIMATI
INDIRA GANDHI): I lay on the Table
acopy of the “Fourth Five Year Plan
1969—74—Dratf."...(Interruptions)

SHRI 5. M. BANERJEE : What
about the notes of some Chief Mini-
sters 7

SHRIMATI INDIRA GANDHI :
...and an attached brief note... [Placed in
Library. See No. LT—823 [69. (Intrerru-
prions)

MR. SPEAKER : 1 shall allow a
discussion.

REPORTS OF THE INDIAN DELE-
GATION TO THE TWENTY-FIRST
WORD HEALTH ASSEMBLY
HELD AT GENEVA IN
MAY, 1968

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH "AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
On bebalf of Shri K. K. Shah I lay on
the Table a copy of the Report of the
Indian Delegation to the Twenty-first
World Health Assembly held at Geneva
in May 1968. |Placed in Library. See No.
LT—824 [69].

ot ATH TN W WERY

APRIL 21, 1969

Papers Laid 252

¥ swaEdT 1 9 ) gew fafrex
¥ T 9T A AT FT AW §

MR. SPEAKER : Shri Fernandes
has had his say and must resume his seat.
‘There are other hon. Members who want
to participate. Shri Mukerjee.

SHRI H. N. MUKERIJEE (Cal-
cutta Nort-East) : I only wanted to as- '
certain if it was fair to the House and
to say that as soon as ever it was possible
to have the chance of discusssing it we
must do so because of certain reports
circulated in the Press.

MR. SPEAKER : He wants only a
discussion. We agree to discuss it ; we
have always discussed it. )

i AR TN ; WIEIH 4 T
# % sgem I5TE Y, WO TR GG
g ;

T AEAT & gravg & A W99
ez & s w9 o §® wrgEw W

=

9 :

“Shri K. K. Shah to lay on the
Table a copy of the Report of the
Indian Delegation to the Twenty-first
World Health Assembly held a Geneva
in May, 1968."

TF §T9 qgN Tego U0 Ho &
STz ¥ o qI ot awd gew
w&eRAT IaT ¥ g€ T W 6T F
wiafafa sea mar a1 | OF aF & T
Ta% foid @@ gx F avw WA
ar @ g

COAL MINES (CONSERVATION AND
SAFETY) AMENDMENT RULES

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AED CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO):1
beg to lay on the Table a copy of the Coal
Mines (Conservation and Safety) Amend-
ment Rules, 1969, published in Notifica-
tion No. G.S.R. 938 in Gazette of



